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 ओो  ,यनुता  प्रसाद  शास्त्रों  (रीवा):
 मेरा  व्यवस्था  का  प्रश्न  है।  जाज  'फरनान्डीस
 साहब  ने  जो  यहां  पर  कागज  सभा  पटल
 पर  रखा  है  उस  का  संबंध  घौद्योगिक  नीति

 सेहै।  इस  के  संबंध  में  सदन  के झन्दर  शौर
 सदन  के  बाहर  कई  बार  यह  घोषणा  की  गई
 है  कि  इस  सत्न  के  अन्त  से  पहले  ग्योयोगिक
 नीति  के  संबंध  में  एक  वक्‍्तव्य  दिया  जायगा।
 लेकिन  श्लाज  सत्न  का  भ्रन्तिम  दिन  है  भोर
 झाज  केवल  उसे  सभा  पटल  पर  रख  देना
 उचित  नहीं  है  ।  मैं  चाहता  हूं  कि  उद्योग
 मंत्री  जी  इस  संबंध  में  एक  विस्तृत  वक्तव्य

 यहां  =

 उपाध्यक्ष  महोदय  :  पक्‍्नभी  मेंने  कहा  है  कि
 जो  स्टेटमेंट  इंडस्ट्रियल  पालिसो  के  बारे  में
 है  वह  सभां  पटल  पर  नहीं  रखा  गया  है,  वह
 बाद  में  भ्राएगा  ।..  .  (व्यवधान)  .  .  .

 शी  यमुना  प्रसाद  शास्त्री  :  तो  उपाध्यक्ष

 महोदय,  जिस  समय  वह  आए  उस  समय  में
 आप  से  प्रार्थना  करूंगा  कि  शाप  मंत्री  महोदय
 को  निद श  दें  कि  वह  भौद्योगिक  नीति  के  संबंध
 में  भ्रपना  पूर्णवक्तव्यं  दें  ।

 श्री  कल्यारय  लेन  (इंदौर)  :  जो  कागज

 उन्होंने  सभा  पटल  पर  रखा  है  उसमें  यह  भी

 है  कि  स्टेटमेंट  रिनाडिग  इंडस्ट्रियल  पातिसी  ।

 उपाध्यक्ष  महोदय  :  वह  प्रभी  नहीं  रखा
 गया  है  ।  बाद  में  उस  को  वह  रखेंगे  ।

 Centra  Evecrriarry  AutHonriry  Ruies
 3977  &  R&VENUE  AND  ANNUAL  REPORT

 oF  Rurat  ELECTRIFICATION  CorpPorATION
 FOR  1976-77,

 THE.  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 On  behalf  of  Shri  P.  Ramachandran  I  beg
 to  lay  on  the  Table:—

 (t)  (i)  (A  copy  of  the  Central  Electricity
 Authority  Rules,  1977  (Hindi  and
 English  versions)  published  ‘in  Noti-
 fication  No.  G.S.R.  1662  in  Gazette
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 of  India  dated  the  roth  December,
 19775  undersub-section  (1)  of  section
 4

 se
 the  Electricity  (Supply)  Act,

 ‘1948.

 Gent
 in  library,  See  No.  L.T—469/

 77.

 (2)  A  copy  each  of  the  following  papers
 (Hindi  and  €nglish  versions)  under
 sub-section  (1)  of  section  694  ०
 the  Companies  Act,  :956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Rural  Elec-
 trification  Corporation  New
 Delhi,  for  the  year  1976-77.

 (ii)  Annual  Report  of  the  Rural
 Electrification  Corporation, New  Delhi,  for  the  year  i

 oe along  with  the  Audit
 Accounts  and  the  comments  ,

 of  the  Comptroller  and  Auditor
 General  thereon,  fe

 [Placed  in  librar y  See  No.  LT-:4.70/77]

 /
 Norwtcation  Unpern  CenTrnat  Excise
 Rutzs,  ‘1944  anp  Customs  Act,  3962  &
 STATEMENT  RE.  ‘CORRECTION  OF  ANSWER’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH)  :  On  brhalf  of  my
 Colleague  Shri  Satish  Agrawal,  I  beg
 to  lay  on  the  Table:—

 (t)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Central
 Excise  Rules,  944:—  x

 (i)  Notification  No.  342/77-C.E.
 published  in  Gazette  of  India
 dated  the  :5th  December,  977
 together  with  an  explanatory
 memorandum.

 (ii)
 to  gs0/77-CE.  publ to  3§8/77-C.E.
 Gazette  of  India  dated  the
 :6th  December,  1977,  together
 with  an  explanatory  memoran-
 dam.

 [Placedin  library,  See  No,  LT-:473/77]

 (2)  A  copy  of  each  of  Notification
 Nos.  256/77-Customs  and  257/77-
 Customs  (Hindi  and  English
 versions)  published  in  Gazette
 of  India  dated  the  :6th  Decem-
 ber,  .977  under  section  359  of
 the  Custams  Act,  1962  together
 with  an  explanatory  memoran-
 dum.

 [Placed in  library,  SeeNo.  LT-:472/77)

 3/77-C.E,  *
 ied  in


